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SHRI PITAMBER DAS (Uttar Pradesh) : |
would also like to make a submission. The fact
is—whether we like it or we do not like it—
that Mr. Pande did make some allegations, and
those allegations are really of a very serious
nature. I do not go into the truth or the
falsehood of the allegations. They are there .
The hon. Prime Minister has also made a
statement challenging those allegations. Now
both of them are supposed to believe whatever
they have said to be true. But both cannot be
true, and Sir, when such serious statements are
made on the floor of the House, they become a
matter of breach of Privileges. Both of them, I
think should be sent to the Privileges
Committee, which will look into the matter.

SHRI BHUPESH GUPTA : You can have
it examined...

MR. DEPUTY CHAIRMAN ; Please sit
down.

SHRI BHUPESH GUPTA You can
certainly examine it in other ways. Statements
have been made in this House and have been
contested by others. They have been gone into,
but the Privileges Committee does not come in
because it is a privilege of a Member to utter
the utterest nonsense in this House.

SHRI PITAMBER DAS
your privilege, nobody

: That is only
else's.

SHRI C.D. PANDE : One minute...

MR. DEPUTY CHAIRMAN : Mr. Pande,
we have had enough of this. Please sit
down.

SHRI C. D. PANDE : One minute. . .

MR. DEPUTY CHAIRMAN : Please sit
down. Order please. We have had enough
discussion and I have already told you. . .

SHRI RAJNARAIN : Uttering nonsense is
one thing but levelling false allegation is
something else.
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we will consider whether you are right or
whether the hon. Prime Minister is right. Mr-
Pande, when you are making allegations,
whether the allegations are correct or whether
the allegations are >vrong but when you are
making the allegations, is your responsibility
to make out a prima facie case. You cannot

claim that Government should provide all
facts. I haye given you enough time.

MR. DEPUTY CHAIRMAN I Now we

&t Ty ¢ Hra, e faEge
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proceed to the next business.

RESOLUTION RE CONSTITUTION OF
A COMMITTEE CONSISTING OF
EXPERTS AND MPs. TO GO INTO THE
FAILURE OF THE CENTRAL BOARD
OF DIRECT TAXES IN THE TIMELY
COLLECTION OF TAXES AND TO
SUGGEST REMEDIAL MEASURES—
contd.

SHRI MULKA GOVINDA REDDY
(Mysore):  Mr. Deputy Chairman, Mr.
Lokanath Misra's resolution was discussed on
two days fully, 1 should say. Now the
Minister should intervene and the Member
who has moved the resolution
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[Sht i Mulka Govind Reddy]

wHI have the right Io reply. That should Be
done. I therefore state that there snould be a
closure regarding this discussion. I move :

That the question be now put.

SHRI GODEY MURAHARI (Uttar
iradcn) : I support the motion moved by Mr.
Mulka Govinda Reddy because there is ,
resolution which follows next which is very
important, which deals with the question of
privy purses, and 'j »s very important that the
House snould discuss the queUion of privy
purses. We have had enough of this
discussion.

SHRr BHUPESH GUPTA (West
Bengal) : You have got to have a discussion
on this mattei. | entirely share the sentiments
and views expressed by Mr. Mulka Govinda
Reddy. The next resolution is on privy purse.
Today is the last day. It would be a great thing
if we could pass the pnvy purse resolution also
and I think that before the gentlemen go to
Bombay and other places a resolution on this
should be passed in this House. Therefore, I
would ask you to exercise the discretion, take
a vote on it and then we shall discuss the other
resolutions. And I shall move in due course
the closure of that resolution also.

SHRI M. S. GURUPADASWAMY
(Mysore): I think all the sections of the House
here more or less have'been exercised about
the next resolution coming and it is true that as
my hon. friend, Mr. Mulka Govinda Reddy
has said, the present resolution has been
discussed sufficiently threadbare and I think
the Minister should make a few remarks on
this resolution. May I say the whole House is
concerned about the next resolution? I would
like you, Sir, to take the consensus of the
House whether the Minister should reply or
intervene.

SHRI CHANDRA SHEKHAR (Uttar
Pradesh) : It is not necessary for the Minister
to intervene.

SHRI M. S. GURUPADASWAMY : The
next resolution must be taken up.

st gere ey wiwrdr (Troreqm) ¢ frd
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SHRI CH4NDRA SHEKHAR: It is
totally false.

SHRI BHUPESH GUPTA : Mr.Deputy

Chairman, there is only one course open to
you.

SHRI SUNDAR SINGH BHANDARI:
T am on my legs. You cannot interrupt me.
You will have your say later on. Now | am
speaking. I am on my legs.

MR. DEPUTY CHAIRMAN : Please sit
down. Mr.  Bhandari will continue.

SHRI BHUPESH GUPTA : Mr. Deputy
Chairman, I want you to take a vote.

SHRI SUNDAR SINGH BHANDARI : I
am on my legs.

MR. DEPUTY CHAIRMAN Mr.
Bhupesh Gupta, order, order. Mr. Bhandari
will continue.

*T1 g f'qs ®RILT : | am on my legs,
araer ArEz 98 ¢ v 9 F o & |qree
@ @ g o ar yaz ars fr Sieges

'y
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SHRI BHUPESH GUPTA : Are you going
by Rule 244 ?

SHRI LOKANATH MISRA (Orissa) : Shall
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SHRI BHUPESH GUPTA: Mr.
Deputy Chairman. . .

MR. DEPUTY CHAIRMAN : Mr.
Bhupesh Gupta, I have already heard you. Let
others speak.

SHRI BHUPESH GUPTA : How arc you
allowing on a point of order when my

contention is. . .

SHRIM. RUTHNASWAMY (Tamil Nadu) :

Who have you called upon ?

SHRI BHUPESH GUPTA : But you must

I be allowed to put forward my point of view listen to me. Are you paying attention to the rules

before voting ?

St TSRTmA (IFT q2IW) ¢ T,
afad 7 e From A gem At At

? You must go by Rule 244.

sfTgsy MR. DEPUTY CHAIRMAN :
Bhupesh Gupta , I have heard you already. I will
now ask Mr. Lokanath Misra to speak. Let him

Mr.

HIH WA A B I a7F &1 @ Wr apy speak.

T Aed § A S owErd St &

SHRI LOKANATH MISRA : My resolution

is being discussed now. Therefore, when you
have permitted many other hon. Members of this
House to intervene, I thought you would be kind

AT T2 adr enough to allow me also to intervene and put
Ll ?1' " T WEI forward my view. My point of view is this. Not
Tz EEiC 7T CEAMCAC a1fgn, ##rge that I do not want the privy purses matter to be
G i - - taken up in the House at a particular time. If they
1 ﬂﬁﬁl'l A .'T@ AT W I ®I FFT want to insist that the privy purses matter has to
¥ fiﬁg;; &) gy fagr FaAT be taken up, it could easily be '.aken up at 3 or 3-
o e 5 : s ¥ “. 30 P. M., and then discussion will start. What I
ATEAT g f HT?:'& ST H 9§ SHHHT submit is, I am told two or three Members have
F AR HIT FAAT  GIET & AW O]

submitted their names. Let thern speak. Let the
F W o wia w9 F A £

g o wefwe W@ 8, e A B

Minister then intervene. After that I will "ply-

And let us finish it by 3 or 3.30 P. M. and

thereafter the other resolution can he taken up.
=t gRv fag werdt @ wmy §owre

#He X o 57 fogerae &1 s |

SHH EHET FIE AmfaAg
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SHRI M. M. DHARIA (Maharashtra): Mr.
Deputy Chairman, Sir, Rule 244 . . .

SHRI BHUPESH GUPTA: You have to go
by Rule 244.

MR. DEPUTY CHAIRMAN
Bhupesh Gupta, I have already heard you.

Mr.

SHRI BHUPESH GUPTA: Rule 244
precludes discussion. It should be put to vote.
That will save time.

MR. DEPUTY CHAIRMAN : Instead of
saving time you are taking more time. We
have had enough discussion on this question
whether we should continue the consideration
of the resolution or whether we should stop the
discussion. I think some hon. Member has
moved a closure motion.

SHRI MULKA GOVINDA REDDY :
I have moved.

MR. DEPUTY CHAIRMAN : 1
think the general consensus of the House
seems to be that we should complete the
discussion on the first Resolution and we
should then proceed to the next Resolution.
But as one hon. Member has moved the
closure motion, I think it will not be desirable
that we should put the motion for voting or
anything. I would request the Member to
withdraw the motion. Wc can immediately call
the hon. Minister to intervene and the Mover
can reply to it and then we can proceed
because it is no' desirable that we should
further debate on it in the House. Therefore I
would like to call the hon. Minister to
intervene in the debate.

THE MINISTER OF SUPPLY AND
MINISTER OF STATE IN THE MINISTRY
OF FINANCE (SHRI R. K. KHADILKAR) :
Mr. Deputy Chairman, Sir, Mr. Misra has
moved the Resolution on behalf of Shti Sundar
Mani Patel. I welcome it so far as the contents
of the Resolution go. For the benefit of the
House, I would like to read out the significant
part of the Resolution :

"This House is of opinion that Govei n-
ment should constitute a Committee
consisting of experts and members of]
Parliament to go into the failure of the
Central Board of Direct Taxes, Ministry of
Finance, in the timely collection of taxes and
to suggest remedial measures for improving
the collection system."

[RAJYA SABHA]

to go into the failure of
Cen'wl Board of Direct Taxis

One should appreciate the spirit behind the
Resolution that has been brought forward
because we, on the floor of this House, have
heard on quite a numbei of occasions that the
collection of machinery as it is constituted, is
not fool-proof. Many things are there where
improvements are called for. Certain loopholes
need to be plugged. So, from this angle if an
expert body with good administrative
experience were to go into the whole system of
direct taxes collection, I think, it will do us all
good and perhaps, as we are needing more
resources. . . (Interruptions). As I have said, we
should be able to collect more money which
we so badly need. Not only that but also the
disposal of the pending cases could be done
expeditiously. All these things were brought
out in the debate.

5010

But at the outset, before going into all the
points that were raised—I would like to deal
with them one after ano'her to put the debate in
the proper focus—I would say that
unfortunately certain extraneous matters were
brought before the House in the course of the
debate. As you have just now seen, it seems
that some Members with long standing public
life as well as membership of this House , quite
often indulge, as they did, in making allega-
tions, most unfounded. Neither, does it add to
the dignity of the House nor of the hon.
Member, if a Membei of this House were to
make allegation, carry on a campaign of
vilification, without bringing in . . .
(Interruptions) Let me, first of all, put the
Resolution in its proper focus. Extraneous
matters were brought in the debate.

SHRI LOKANATH MISRA : I had raised a
point about Mr. Jagjivan Ram. If the hon.
Minister considers that as an extraneous
matter, I cannot help it.

SHRIR. K. KHADILKAR: No, no.

SHRI LOKANATH MISRA : Apart from
that, there is no other thing.

SHRIR. K. KHADILKAR: The hon.
Member will realise that I am not referring to
it. It is not only that you have brought it here,
it has been brought in the other House also
and the discussion is going on and we are
trying to clear it. In the context of the
Resolution, I will not consider a reference to
that mattei extraneous. But certainly I would
like to take strong objection to a refeience
made by the hon.
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Member, Shri Rajnaraih, as well as Kumari
Shanta Vasisht, because taking advantage of a
motion of a serious nature, to refer to certain
other matters which were once upon a time
raised and again repeat them with a view to
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carrying on a campaign of vilification, I do not fafa¥ex ¥ sz st ardty @y g ELLES

think, as I have said, adds to the dignity of the

Member or.

SHRI RAJNARAIN : On a point of order.

SHRI R. K. KHADILKAR:I am not
yielding.

st TAATCAN : AT TEE FAA AT
am 78, ag a1 Fme fewrszr
AT ATET HTF ATET |

A, #F wmE oF MRET w7 @
B WO wrE 9T oTET § 1 seravE
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s vrmewe o fEd gw wEr 2
forent wrew fafaees a1 @2 & o g
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®E

SHRI G. H. VALIMOHMED
MOMIN (Gujarat) : How does it come here ?
Howis it within the purview of the the point or
order ? It is a campaign of vilification.

MR. DEPUTY GHAIRMAN : There is no
point of oyder.
oft TIARITAW : 98 BH THT FT T3
I ITTALE B ﬁr L5
T R T E .

MR. DEPUTY CHAIRMAN : Please
sit dewn. There is no point of order.

T R A GG ) T gRe ag
& a1 w fafaeee w1 w9 gare g 2,
FATE T 69 &, 7 a7 fag aw | e
faarr & grew fafrees & v faar
g AT ITHT GEANG B AT fzar A ot
St A fam w0 F s www e
AT 47 AT ATOTEE F Sy gar )

§ AR AT T X @ E | qz Al
7 wET 21
St geamafx : wET FWEw § 4T

ot ARy &Femngﬁﬁ
%\ ag ifag ng%’rrr

w7 geamala : BET FEw ¥ EE
ST A ATHT SOTE T FT A5 |

oft FSRAT 2 TEE Ay sfEe

MR. DEPUTY CHAIRMAN : You
show it to me in the Chamber.
SHRIMATI LALITHA (RAJA-

wt sETEY @ wfgg A7 Efaw gw
T |

=t oAl : womToET S
afzx
GOPALAN) : On a point of order.

SHRI RAJNARAIN

. I will put it on
the Table.

SHRI KRISHAN KANT (Haryana) : Has
he your permission ?

MR. DEPUTY CHAIRMAN : No, no.
Wy vIwAREY g R Sywe

arga gifFw oredt §, 9% & O e
# o, 8 ardw @ F 9 3w EE
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ot TEAREN F g WAAT § Afw

st geawafa : wrr afsT a1

Let the hon. Minister speak.

3rpr sffsq- | There is no point or order in this
and I would request the hon. Member that he
should not indulge in this while the Minister is
speaking. Let him finish.

SHRI RAJ NARAIN : I stand by what I
have said. I can prove it. I have proved it
before Dr. Zakir Hussain. 1 have proved it.

Where is the diamond ? #T3T 2refam
*® aTaUTE AT QT FE 2|

MR. DEPUTY CHAIRMAN : This is not
proper, Mr. Rajnarain. Let the Minister
proceed.

oY TIHAREN : FAY Hfed f zAEr
IHT T FL |

[RAJYA SABHA ]

SHRI R. K.
Deputy Chairman,
I would not have referred to these matters,

to go into thf failure of 5014

Central Board of Direct Taxes
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KHADILKAR: Mr'
as [ earlier observed)
but as I have taken the motion or the
resolution moved by Shri Lokanath

Misra, I would like to deal with the points that
he has raised quite relevantly. Before that, as [
said, I should do or. e thing which is necessary
for me to remove certain extraneous elements
that were brought in in the debate. I would
refer to two of them. I do not know why the
hon'ble Member gets so wild. If he is standing
on some firm ground he has every opportunity
to state his case here if it is based on truth .

A THAMCES ¢ 9 oFF AG7 =vgar
AIAArE AT faar S 79 73 |

st gqRaIaE ¢ afad, STt
IR ST AR 2 |

g

SHRI RAJNARAIN : The Minister
should also not be so wild. g HFaft &

st gl : qT T I e A
g WE 1 a7 faaw |

SHRI R. K. KHADILKAR: I wil! not take
much time of the House in disposing of these
one or two points which he made.

AN HON'BLE MEMBER : Better do not
reply.

SHRI R. K. KHADILKAR : It is for me to
decide what I should reply when I am replying
to the debate. Sir, when I have taken the
motion very seriously, I must dispose of first
the extraneous matters and I am doing that. If
do not touch it and if it passes muster, I think I
am not replying to the debate in the way in
which the mention was made. As 1 said, I
shall be very brief.

Honourable Shri Rajnarain  referred
umpteen times on the floor of the House to
matters concerning a gift received by the
Prime Minister from a distinguished State.
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I again repeat that he has no business to repeat
the socalled allegation again and again.
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SHRI R. K. KHADILKAR: I am not
yielding.

st i : fegdy efvwe ¥ frgft
fafre ST gt s !

SHRI R. K. KHADILKAR: On this point [
am going to be brief because more than once
clear and categorical denials have been made
by the Prime Minister. Not only the Prime
Minister, the former Deputy Prime Minister,
Shri Morarji Desai, also made a similar
statement and clarified the position. So there
was No business for any hon'ble Member to
rake up a matter which was disposed of. I
categorically state that it has no relevance nor
any foundation based on truth. This is one
thing.

Then kumari Shanta Vasisht referred to the
Teja matter. That is referred to on several other]
occasions also by some other hon'ble
Members. Some hon'ble Members make it a
point always to make a reference to such
extraneous matters. They think that perhaps by
repeating this unfounded allegation they will
create a most vicious atmosphere. But I take it
that this House and the hon'ble Members of
this House know what is truth and what is
falsehood and what is the intention of such
allegations except the satisfaction of carrying
on a campaign of vilification. Therefore, I treat
these allegations with the contempt they
deserve.

SHRI RAIJNARAIN : And we take your
statement with the contempt you deserve.

SHRI BHUPESH GUPTA: So Mr. Deputy
Chairman, the two contempts have cancelled
each other.

SHRI R. K. KHADILKAR: It is not a
question of cancellation because the hon'ble
Member knows how to keep the dignity of the
House.

As 1 said, I will deal one by one with the
issues raised by Mr. Lokanath Misra in his
preliminary speech. I have noted them  very
carefully.
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MR. DEPUTY CHAIRMAN : Now do not
intervene.

SHRI R. K. KHADILKAR: Mr. Misra
made a very good point. I would like to read
out what he said and then I will reply one by
one because I have taken down all the points
that he made. He said :

"A reference was made to the observations
of the Administrative Reforms Commission
that the greatest hurdle in the way of
streamlining and rationalising the tax
system is the plethora of legislation. It was
observed that amendments are being
thoughtlessly made in Parliament and are
generally moved at tbe time of the Finance
Bill which is always to be passed in a
hurry."

Sir, I fully share the criticism in the
observation part of it. If we go through the
income-tax law, we come across certai n
portions which are not easily understood by
any income tax authority, for that matter, and
he has got to consult quite often some experts

DR. BHAI MAHAVIR (Delhi) : Officers
also.

SHRI R. K. KHADILKAR: I will be very
brief. Therefore, this observation so far as it is
there, needs a certain amount of simplificaton.
That was the point the hon'ble Member was
making, and that simplification could be made
if the matter is left to experts who are dealing
with the direct taxes administration. Therefore
as I said, regarding that portion I fully share
his anxiety because every year, again and
again, at the time of the Finance Bill hurried
amendments are made and tlie the law
becomes more complicated.

So far as the Administrative Reforms
Commission's recommendations are con-
cerned, he should bear in mind that serious
thought is given and whatever recornendations
have been made we have taken action on
them. Sir, if you would permit it to be read
out, it is a lengthy thing. What we have done
is this. If the House likes...

st WA BrE A1fa )

SHRI MULKA GOVINDA REDDY :
Briefly.
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MR. DEPUTY CHAIRMAN : You can
briefly mention them.

SHRI LOKANATH MISRA : Because it is
a technical matter it would not be proper to
give a gist.

SHRI R. K. KHADILKAR : I will give a
gist.

SHRI M. M. DHARIA : May I bring to
vour notice, Mr. Deputy Chairman, that under
the Rules the Minister cannot speak beyond 30
minutes.

SHRI R. K. KHADILKAR: That is all right.
But when I am supposed to reply . . .

SHRI M M. DHAIRA : I am quoting the
rule. The Mover of the Resolution arid the
Minister when he intervenes for ye first time,
can speak up to 30 mmutes onlv Other
Members can speak Ior 15 minutes. He should
keep within that tune-limit.

SHRI R. K. KHADILKAR : I have no
objection. I would suggest for the benefit of
the hon'ble Member that I do not mind even
passing on this document to him so that he
wiH see what we have done. Whatever is
practical has been done immediately and
action has been taken by the Department
concerned.

Then Mr. Misra referred to the observations
of the Public Accounts Committee Wherein
they nave remarked that the number of
pending assessments at the end of 1967-68 was
23.30 lakhs or nearly double the number of
pending assessments at the end of 1963-64-
According to the hon'ble Member this situation
has arisen because of the failure of the officers
m advising the Government properly. That was
his observation. There has been an increase in
the number of assessments oending from 9.26
lakhs in the financial veT W7-58 to 27.08
lakhs, nearly there times in the financial year
1967-68, over a neriod of ten years. On
account of economic growth in the country
there has to be some increase in the man-
power resources of the Income Tax
Department . . .

SHRI BHUPESH GUPTA: Kindly give us
the figures. This is a hoax by the Finance
Ministry for it cannot be so much. You give
the figure in the higher income bracket. Say,
over Rs. One lakh or Rs. Two lakhs, how
many were assessed during the earlier period
because by lowering the
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level of income-tax you have put a highei
number. But the point is how many people
specially in the higher income bracket you are
taxing.

SHRI R. K. KHADILKAR: If the hon.
Member wants such a break-up [ cannot
provide it just now. But certainly he will get
tha t information in due course. At the present
moment [ have not got that break-up. But
apart from these break-up figures, he would
realise that the total assessments have gone up
and, therefore the point that the hon'ble
Member has made must be given
consideration keeping in view the number of
total assessments from year to year .

MR. DEPUTY CHAIRMAN : How long
will you take to finish ?

SHRI R. K. KHADILKAR : About fifteen
minutes.

SHRI SUNDAR SINGH BHANDARI :
Let us continue after lunch.

MR. DEPUTY CHAIRMAN : We continue
after lunch. The House stands adjourned till 2
o'clock.

The House then adjourned for
lunch at one of the clock.

The House re-assembled after lunch at two
of the clock, MR. DEPUTY CHAIRMAN in the
Chair.

ANNOUNCEMENT RE GOVERN-
MENT BUSINESS

THE MINISTER OF PARLIAMENTARY
AFFAIRS AND SHIPPING AND
TRANSPORT (SHRI K. RAGHURA-
MAIAH) : With your permission, Sir, I rise to
announce that Government business in this
House dm ing the week commencing
Monday, the 22nd December, 1969, will
consist of :—

(1) Further consideration and passing of
the Salaries and Allowances of Ministers
(Amendment) Bill, 1969 as passed by Lok
Sabha.

(a) Consideration of amendments made
by the Lok Sabha in the Motor Vehicles
(Amendment) Bill, 1968.

(3) Consideration and passing of the
Bihar Land Reforms Laws (Regulating
Mines and Minerals) Validation Bill, 1969,
as passed by Lok Sabha.



